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Let us resolve to create conditions in this country—

when every individual will be free and provided with the
wherewithal to develop and rise to his fullest stature;

when poverty and squalor and ignorance and ill-health
will have vanished;

when the distinction between high and low, between rich
and poor, will have disappeared;

when religion will not only be professed and preached’\;
and practised freely but will have become a cementing force :
for binding man to man and not serve as a disturbing and
disrupting force dividing and separating; .

when untouchability will have been forgotten like an un-
pleasant night dream;

when exploitation of man by man will have ceased;

when facilities and special arrangements will have been
provided for the adimyatis of India and for all others who are
backward, to enable them to catch up to others;

when this land will have not only enough food to feed its
teeming millions but will once again have become a land
flowing with rivers of milk;

when men and women will be laughing and working for
all they are worth in fields and factories;

when every cottage and hamlet will be humming with the
sweet music of village handicrafts and maids will be busy with
them and singing to their tune;

when the sun and the moon will be shining on happy
homes and loving faces.

DR. RAJENDRA PRASAD

August 15, 1947.



PREFACE

This is a compilation of certain important speeches delivered in the
Constituent Assembly on various historic occasions like the inauguration of
the Assembly, discussion on the famous Objectives Resolution, adoption
of the national flag, assumption of power and India's decision to remain in
the Commonwealth. Selected speeches delivered on the second and third
readings of the Draft Constitution have also been included. These speeches
are not only a veritable storehouse of information about our Constitution
and the aspirations of the founding fathers but alsc constitute an unending
source of inspiration for all succeeding generations of men and women.

To ensure that the volume contains authentic elucidation of the various
themes included in it, care has been taken to select the speeches of
eminent persons like Dr. Rajendra Prasad, Shri Nehru, Sardar Patel,
Dr. Radhakrishnan, and members of Drafting Committee only.

It is hoped that the collection will prove to be a useful book of reference
for Members of Parliament, students of constitutional history and to others.

New DeLHi;
December, 1990
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I
TASK BEFORE THE CONSTITUENT ASSEMBLY



INAUGURAL ADDRESS

[DR. SACHCHIDANANDA SINHA (PROVISIONAL CHAIRMAN),
DECEMBER 9, 1946)

I wish your labours success, and invoke Divine blessings that your
proceedings may be marked not only by good sense, public spirit,
and genuine patriotism, but also by wisdom, toleration, justice, and
fairness to all; and above all with a vision which may restore India
to her pristine glory, and give her a place of honour and equality
amongst the great nations of the world.

| am deeply beholden to you for your having agreed to accept me as the
first President of your Constituent Assembly, which will enable me to assist
you in transacting the preliminary business before the House—such as the
election of a permanent President, the framing of the Rules of Business, the
appointment of various Committees, and settling the question of giving
publicity to, or keeping confidential, your proceedings—which will ultimaiely
lead you to crown your labours by formulating a suitable and stable constitu-
tion for an Independent India. In expressing my sense of appreciation of your
great kindness, | cannot conceal from myself that | fee—comparing small
things with great—that | am, on the present occasion in the position in which
Lord Palmerston found himself when Queen Victoria offered him the highest
Order of Chivalry, namely, the Knighthood of the Garter. In accepting the
Queen’s offer, Lord Palmerston wrote to a friend as follows:

I have gratefully accepted Her Majesty’s gracious offer as, thank God, there is no
question of any damned merit about the honour conferred on me.

| say | find myself more or less in the same position, for you have agreed
to accept me as your President on the sole ground that | am, in age, the senior-
most member of this Assembly. Whatever the ground, however, on which you
have chosen to have me as your first President, | am nonetheless profoundly
gratefu) to you. | have had, in my fairly long life, several honours conferred on
me in recognition of my services as a humble worker in public interest, but |
assure you that | regard your mark of favour as a signal honour, which | shall
cherish throughout the rest of my life.

On this historic and memorable occasion, you will not grudge, | am sure,

3



4 The Constitution and the Constituent Assembly

if | venture to address to you some observations on certain aspects of what is
called a Constituent Assembly. This political method of devising a constitution
for a country has not beenknown to ourfellow-subjects in Britain, for the simple
reason, that under the British Constitution, there is no such thing as a
constituent law, it being a cherished privitege of the British Parliament, as the
sole sovereign authority, to make and unmake all laws, including the
constitutional law of the country. As such, we have to look to countries other
than Britain to be able to form a correct estimate of the position of a Constituent
Assembly. In Europe, the oldest Republic, that of Switzerland, has not had a
Constituent Law, in the ordinary sense of that term, for it came into existence,
on a much smaller scale than it now exists, due to historic causes and
accidents, several centuries back. Nevertheless, the present constitutional
system of Switzerland has several notable and instructive features, which
have strongly been recommended by qualified authorities to Indian constitu-
tion-makers, and | have no doubt that this great Assembly will study carefully
the Swiss Constitution, and try to utilise it to the best advantage in the interest
of preparing a suitable constitution for a free and independent India.

The only other State in Europe, to the constitution of which we could turn
with some advantage, is that of France, the first Constituent Assembly of which
(called “The French National Assembly”) was convoked in 1789, after the
French Revolution had succeeded in over-throwing the French monarchy. But
the French Republican system of Government had been changed since then,
from time to time, and is even now, more or less, in the melting pot. Though,
therefore, you may not be able to derive as much advantage from a study of
the French system of constituent law as that of the Swiss, that is no reasonwhy
you should not seek to derive what advantage you can in the preparation of
the task before you, by a study of it.

As a matter of fact, the French constitution-makers who met in 1789 at the
first Constituent Assembly of their country, were themseives largely influ-
enced by the work done but a couple of years earlier in 1787, by the historic
Constjtutional Convention held at Philadelphia by the American constitution-
makers, for their country. Having thrown off their allegiance to the British King
in Parliament, they met and drew up what had been regarded, and justly so,
as the soundest, and most practical and workable republican constitution in
existence. It is this great constitution, which had been naturally taken as the
model for all subsequent constitutions not only of France, but also of the self-
governing Dominions of the British Commonweaith, like Canada, Australia,
and South Africa; and | have no doubt that you will also, in the nature of things,
pay in the course of your work, greater attention to the provisions of the
American Constitution than to those of any other.

| have referred above to the self-governing constitutions of the great
Dominions of the British Commonwealth being based on, to a large extent, if
not actually derived from, the American constitutional system. The first to
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- benefit by the American systemwas Canada, the historic Convention of which
country, for drawing up a self-governing constitution, met in 1864, at Quebec.
This Convention drew up the Canadian Constitution, which was subsequently
embodied in what is stillonthe Statute Book as the British North American Act,
passed by the British Parliament in 1867. You may be interested to hear that
the Quebec Convention consisted of only 33 delegates from all the provinces
of Canada, and that Convention of 33 representatives issued as many as 74
resolutions, which were afterwards duly incorporated in toto in the British
North American Act, under the provisions of which the first self-governing
Dominion of the British Commonwealth of Canada, cdme into existence, in
1867. The British Parliament accepted the Canadian Convention's scheme in
its entirety, except for making only one drafting amendment. | hope and pray,
Hon’ble Members, that your labours may be crowned with a similar success.

The American constitutional system was more or less adopted in the
schemes prepared for framing the Constitutions of Australia and South Africa,
which shows that the results achieved by the American Convention, held at
Philadelphia in 1787, had been accepted by the world as a model for framing
independent federal constitutions for various countries. It is for these reasons
that | have felt justified in inviting your attention to the American system of
constituent and constitutional law as one which should be carefully studied by
you—not necessarily for wholesale adoption, but for the judicious adaptation
of its provisions to the necessities and requirements of your own country, with
such modifications as may be necessary or essential owing to the peculiar
conditions of our social, economic and political life. | have done so as
according to Munro—a standard authority on the subject—the American
Constitution is based on “a series of agreements as well as a series of
compromises”. | may venture to add, as a result of my long experience of public
life for now nearly half & century, that reasonable agreements and judicious
compromises are nowhere more called for than in framing a constitution for a
country like India.

Incommendingto you for your careful consideration and acceptance, with
reasonable agreements and judicious compromises, the fundamental prin-
ciples of the American system, | cannot do better than quote the striking
observations on the subject of the greatest British authority, namelyViscount
Bryce, who in his monumental work, called “The American Commonweaith”,
writes as follows, putting in a very few lines the substance of the fundamental
principles of the American Constitution:

Its central or national is not a mere league, for it does not wholly depend on the
component communities which we call the States. It is itself a Commonwealth, as
well as a union of Commonwealths, because it claims directly the obedience of
every citizen, and acts immediately upon him through its courts and executive
officers. Still less are the minor communities, the States, mere sub-divisions of the
Union. mere creatures of the National Government, like the countries of England,
or the Departments of France. They have over their citizens an authority which is

their own, and not delegated by the Central Government.



6 The Constitution and the Constituent Assembly

It may possibly be that in some such scheme, skilfully adapted to our own
requirements, a satisfactory solution may be found for a constitution for an
Independent India, which may satisfy the reasonable expectations and
legitimate aspirations of almost all the leading political parties in the country.
Having quoted the greatest British authority on the great, inherent, merits of
the American Constitution, you will, | hope, bear with me a fairly long quotation
from the greatest American Jurist, Joseph Story. In concluding his celebrated
book, called “Commentaries on the Constitution of the United States”, he
made certain striking and inspiring observations which | present to you as
worthy of your attention. Said Story:

Let the American youth never forget, that they possess (in their Constitution) a
noble inheritance, bought by the tolls, and sufferings, and blood of their ancestors;
and capable, if wisely improved, and faithfully guarded, of transmitting to their
latest posterity all the substantial blessings of life, the peaceful enjoyment of
liberty, property, religion, and independence. The structure has been erected by
architects of consummate skill and fidelity; its foundations are solid; its compart-
ments are beautiful, as well as useful; its arrangements are full of wisdom and
order; and its defences are impregnable from without. It has been reared for
immortality, if the work of man may justly aspire to such title. It may, nevertheless,
perish in an hour by the folly, or corruption, or negligence of its only keepers, THE
PEOPLE. Republics are created—these are the words which | commend to you
for your consideration—by the virtue, public spirit, and intelligence of the citizens.
They fall, when the wise are banished from the public councils, because they dare
to be honest, and the profligate are rewarded, because they flatter the people, in
order to betray them.

To quote yet one more leading authority on the almost ideal Constitution
of America, James (at one time Solicitor-General of the United States) says
in his highly instructive book, called, “The Constitution of the United States—
Yesterday, Today, and Tomorrow™:

Constitutions, as agovernmental panacea, have come and gone; but it canbe said
of the American Constitution, paraphrasing the noble tribute of Dr. Johnson to the
immortal fame of Shakespeare, that the stream of time which has washed away
the dissoluble fabric of many other paper constitutions, has left almost untouched
its adamantine strength. Excepting the first ten amendments, which were virtually
a part of the original charter, only nine others have been adopted in more than one
hundred and thirty years. What other form of government has better stood the test
of time?

Hon'ble Members, my prayer is that the Constitution that you are going to
plan may similarly be reared for ‘immontality’, if the work of man may justly
aspire to such atitle, and it may be a structure of ‘adamantine strength’, which
will outlast and overcome all present and future destructive forces.

Having invited your attention to some aspects of the question of constitu-
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tion-making in Europe and America, | may now profitably turn to some aspects
of the question in our own country. The first definite reference to a Constituent
Assembly (though not under those words or under that paricular name) | have
found in a statement of Mahatma Gandhi, made so far back as 1992.
Mahatmaji wrote:

Swaraj will not be a free gift of the British Parliament. It will be a declaration of
India's full self-expression, expressed through an Act of Parliament. But it will be
merely a courteous ratification of the declared wish of the people of India. The
ratification will be a treaty to which Britain will be a party. The British Parliament,
when the settlement comes, will ratify the wishes of the people of India as
expressed through the freely chosen representatives.

The demand made by Mahatma Gandhi for a Constituent Assembly,
composed of the “freely chosen representatives” cf the people of India, was
affirmed, from time to time, by various public bodies and political leaders, but
it was not till May, 1934, that the Swaraj Party, which was then formed at
Ranchi (in Bihar), formulated a scheme in which the following resolution was
included:

This Conference claims for India the right of self-determination, and the only
method of applying that principle is to convene a Constituent Assembly, represen-
tative of all sections of the Indian people, to frame an acceptable constitution.

The policy embodied in this resolution was approved by the All-India
Congress Committee, which met at Patna—the capital of Bihar—a few days
later, in May, 1934; and it was thus that the scheme of a Constituent Assembly
for framing the Indian Constitution was officially adopted by the Indian National
Congress.

The above resolution was confirmed at the session of the Congress held
at Faizpur in December 1936. The confirming resolution declared that:

The Congress stands for agenuine democratic State in India where political power
has beentransferred to the people, as a whole, and the Government is under their
effective control. Such a State canonly come into existence through a Constituent
Assembly having the power to determine finally the constitution of the country.

In November, 1939, the Congress Working Committee adopted a resolu-
tion which declared that “Recognition of India's independence and the right of
her people to frame their constitution through a Constituent Assembly is
essential.”

I may add that in the resolutions from which | have quoted above (those
adopted at the Congress Working Committee of November 1939, and at the
Faizpur session of the Congress of 1936) it was declared that the Constituent
Assembly should be elected on the basis of adult suffrage. Since the Congress
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gave a lead on the subject in 1934, the idea of the Constituent Assembly had
come to prevail largely as an article of faith in almost all the politically-minded
classes in the country.

But until the adoption of the resolution on Pakistan, in March 1940, by the
Muslim League that political organization had not favoured the idea of a
Constituent Assembly as aproper and suitable method for frarming a consti-
tution for this country. After the adoption of that resolution, however, the
attitude of the Muslim League seems to have undergone a change in favour
of the idea of a Constituent Assembly—one for the areas claiméd by the
League for a separate Muslim State, and the other for the rest of India . Thus
it may be stated that the idea of a Constituent Assembly, as the only direct
means for the framing of a constitution in this country, came to be entertained
and accepted by the two major political parties in 1940, with this difference that
while the Congress desired one Constituent Assembly for India, as a whole,
the Muslim League wanted two Constituent Assemblies, in accordance with
its demand for two separate States in the country. Anyway, whether, one or
two, the idea of a Constituent Assembly being the proper method for the
framing of a constitution had clearly dawned by that time on public conscious-
nessinthe country, anditwas with reference to that great mentalupheavalthat
Pandit Jawaharlal Nehru deciared that “it means a nation on the move,
fashioningfor itself a new Government of its own making, through their elected
representatives.”

It remains to add that the conception of a Constituent Assembly as the
most appropriate method for framing the constitution of India had ailso found
favour with the members of the Sapru Committee in the report of which issued
last year (1945), is formulated a definite scheme for the composition, of a
Constituent Assembly. We are meeting, however, in this Assembly today,
under the scheme propounded by the British Cabinet Mission, which though
differing from the suggestions made on the subject by the Congress, the
League, and other political organisations, had devised a scheme which,
though not by all, had been accepted by many political parties, and also by
large sections of the politically-minded classes in the country, but also by those
not belonging to any political party, as one well worth giving a trial with a view
to end the political deadiock, which had obtained for now many years past, and
frustrated our aims and aspirations. | have no desire to go further into the
merits of the British Cabinet Mission’s scheme as that might iead me to
trespass on controversial ground, which | have no desire to traverse on the
present occasion. | am aware that some parts of the scheme, propounded by
the British Cabinet Mission, have been the subject of acute controversies
between some of the political parties amongst us, and | do not want, therefore,
to rush in where even political angels might well fear to tread.

Hon'ble Members, | fear | have trespassed long on your patience, and
should now bring my remarks to a close. My only justification for having
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detained you so long in the uniqueness of this great and memorable occasion
in the history of India, the enthusiasm with which this Constituent Assembly
had been welcomed by large classes of people in this country, the keen
. interest which matters relatingto it had evoked amongst various Communities,
and the prospect whicit it holds out for the final settiement of the problem of
all problems, and the issue of all issues, namely, the political independence
of India, and her economic freedom. | wish your labours success, and invoke
Divine blessings that your proceedings may be marked not only by good
sense, public spirit, and genuine patriotism, but also by wisdom, toleration,
justice, and fairness to all; and above all with a vision which may restore India
to her pristine glory, and give her a place of honour and equality amongst the
great nations of the world. Let us not forget, to justify the pride of the great
Iindian poet, Igbal and his faith in the immortality of the destiny of our great,
historic, and ancient country, when he summed up in these beautiful lines:

Yunan-o-Misr-o-Roma sab mit gaye jahan se,
Baqgi abhi talak hai nam-o-nishan hamara.
Kuch bat hai ke hasti mit-ti nahin  hamari,
Sadion raha hai dushman daur-e-zaman hamara.

It means: “Greece, Egypt, and Rome, have all disappeared from the
surface of the Earth; but the name and fame of India, our country, has survived
the ravages of Time and the cataclysms of ages. Surely, surely, there is an
eternal element in us which had frustrated all attempts at our obliteration, in
spite of the fact that the heavens themselves had rolled and revoived for
centuries, and centuries, in a spirit of hostility and enmity towards us.” |
particularly ask of you to bring to your task a broad and catholic vision, for as
the Bible justly teaches us: “Where there is no vision the people perish.”
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ON ELECTION AS CHAIRMAN
(DR. RAJENDRA PRASAD, DECEMBER 11, 1946)

| hope you...who have come here for framing a constitution for an
independent and free India, will be able to...place before the world
a model of a constitution that will satisfy all our people, all groups,
alt communities, ali religions inhabiting this vast land, and which will
ensure to everyone freedom of action, freedom of thought, freedom
of belief and freedom of worship, which will guarantee to everyone
opportunities for rising to his highest, and which will guarantee to
everyone freedom in all respects.

Hon’ble Members will not consider it ungracious on my part if | tell them
that at the present moment | feel more overwhelmed by a sense of the burden
of responsibility which they have placed on my shoulders than by a sense of
elation for the great honour which they have conferred upon me. | realize that
the greatest honour which an Assembly like this could confer on any Indian,
you have been pleased to confer on me, and | am not using merely the
language of convention when | say that | appreciate it greatly and | am grateful
to you for it.

I know the difficulties which | have to face in the discharge of the heavy
responsibilities which | have undertaken on your behest. | know the work of the
Constituent Assembly is beset with various kinds of obstacles, but | know too
that inthe discharge of my duties, | can count upon your unstinted support and
the same kind of generosity which you have exhibited in electing me to this
high honour. Our Constituent Assembly is meeting in difficult circumstances.
We see signs of strife in many places in this unfortunate land. But other
countries too, when they elected their constituent assemblies and asked them
to frame a constitution for them, were faced with similar difficulties. We can
take comfort in the fact that in spite of those difficulties, in spite of the
differences in view-points which exhibited themselves with vigour, sometimes
with trouble and turmoil, the assemblies were able, in spite of them, to frame
constitutions which were acceptable to the people at large and which have
become in course of time an invaluable heritage for the people in those lands.
There is no reason why we also should not succeed similarly. All that we need
is honesty of purpose. firmness of determination, a desire to understand each
others view-point. that we shall do justice, that we shall-behave as fairly, as

10
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squarely as possible towards everyone else—and with that determination,
with that resolve, | cannot see why we should not be able to overcome the
obstaclesin ourway. | am aware that this Constituent Assembly has beenborn
with certain limitations placed on it from its very birth. We may not forget,
disregard or ignore those limitations, in the course of our proceedings and in
arriving at our decisions. But | know too that in spite of those limitations the
Assembly is a self-governing, self-determining independent body with the
proceedings of which no outside authority can interfere, and the decisions of
which no one else outside it can upset or alter or modify. Indeed it is in the
power of this Constituent Assembly to get rid of and to demolish the limitations
which have been attached to it at its birth and | hope you, Ladies and
Gentlemen, who have come here for framing a constitution for an independent
and free India, will be able to get rid of those limitations and to place before the
world a model of a Constitution that will satisfy all our people, all groups, all
communities, all religions inhabiting this vast land, and which will ensure to
everyone freedom of action, freedom of thought, freedom of belief and
freedom of worship, which will guarantee to everyone opportunities for rising
to his highest, and which will guarantee to everyone freedom in all respects.

| hope and trust that this Constituent Assembly will in course of time be
able to develop strength as all such assemblies have done. When an
organisation like this sets on its work it gathers momentum, and as it goes
along it is able to gather strength which can conquer all difficulties and which
can subdue the most formidable obstacles in its path. Let me pray and hope
that our Assembly too will gather more and more strength as it goes along.

Itis a most regrettable thing that 1 find many seats unoccupied today in this
Assembly. | am hoping that our friends of the Muslim League will soon come
to occupy these places and will be glad and happy to participate in this great
work of creating a constitution for our people, creating a constitution which
according to the experience of all other nations of the world, which according
to our own experience and which according to our own traditions and our own
peculiar conditions, will guarantee to every one all that can be guaranteed, all
that need be guaranteed and all that require to be guaranteed, and will not
leave any room for any complaint from any side. | am hoping also that you all
will do your best to achieve this great objective.

Above all, what we need is freedom and as some one has said “Nothing
is more valuable than the freedom to be free”. Let us hope and pray that as a
result of the labours of this Constituent Assembly we shall have achieved that
freedom and we shall be proud of it.
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DECLARATION OF OBJECTIVES

(SHRI JAWAHARLAL NEHRU. DECEMBER 13, 1946)

In thiis Constituent Assembly we are functioning on a world stage
and the eyes of the world are upon us and the eyes of our entire past
are upon us. Our past is witness to what we are doing here and
though the future 1s still unborn, the future too somehow looks at us.

I beg to move:

(1)

(4)

(5)

@)

This Constituent Assembly declares its firm and solemn resolve to proclaim
India as an Independent Sovereign Republic and to draw up for her future
governance a Constitution:

WHEREIN the territories that now comprise British India, the territories that
nowform the Indian States, and such other parts of India as are outside British
India and the States as well as such other territories as are willing to be
constituted into the Independent Sovereign India. shall be a Union of them all:
and

WHEREIN the said territories, whether with their present boundaries or with
such others as may be determined by the Constituent Assembly and
thereafter according to the Law of the Constitution, shall possess and retain
the status of autonomous Units, together with residuary powers, and exercise
all powers and functions of government and administration, save and except
such powers and functions as are vested in or assigned to the Union, or as
are inherent or implied in the Union or resulting therefrom; and

WHEREIN all power and authority of the Sovereign Independent India, its
constituent parts and organs of government, are derived from the people; and

WHEREIN shall be guaranteed and secured to all the people of India justice,
social economic and political: equality of status, of opportunity, and before the
law: freedom of thought, expression, belief, faith, worship, vocation, associa-
tion and action. subject to law and public morality;: and

WHEREIN adequate safeguards shall be provided for minorities, backward
and tribal areas. and depressed and other backward classes; and

WHEREBY shall be maintained the integrity of the territory of the Republic
and its sovereign rights on land, sea, and air according to justice and the law
of civilised nations, and
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(8) this ancient land attains its rightful and honoured place in the world and make
its full and willing contribution to the promotion of world peace and the welfare
of mankind.

Sir, this is the fifth day of this first session of the Constituent Assembly.
Thus far we have laboured on certain provisional and procedural matters
which are essential. We have a clear field to work upon; we have to prepare
the ground and we have been doing that these few days. We have still much
to do. We have to pass our Rules of Procedure andto appoint Committees and
the like, before we can proceed to the real step, to the real work of this
Constituent Assembly, that is, the high adventure of giving shape, in the
printed and written word, to a Nation’s dream and aspiration. But even now,
at this stage, it is surely desirable that we should give some indication to
ourselves, 1o those who look to this Assembly, to those millions in this country
who are looking up to us and to be world at large, as to what we may do, what
we seek to achieve, whither we are going. It is with this purpose that | have
placed this Resolution before this House. It is a Resolution and yet, it is
something much more than a resolution. It is a Declaration. It is a firm resolve.
Itis a pledge and an undertaking and it is for all of us | hope a dedication. And
I wish this House, if | may say so respectfully, should consider this Resolution
not in a spirit of narrow legal wording, but rather to look at the spirit behind that
Resolution. Words are magic things often enough, but even the magic of
words sometimes cannot convey the magic of the human spirit and of a
Nation’'s passion. And so, | cannot say that this Resolution at all conveys the
passion that liesinthe hearts and the minds of the IRdian people today. It seeks
very feebly to tell the world of what we have thought or dreamt of so long, and
what we now hope to achieve in the near future. It is in that spirit that | venture
to place this Resolution before the House and it is in that spirit that | trust the
House will receive it and ultimately passit. And may |, Sir, also, with all respect,
suggest to you and to the House that when the time comes for the passing of
this Resolution let it be not done in the formal way by the raising of hands, but
much more solemnly, by all of us standing up and thus taking this pledge anew.

The House knows that there are many absentees here and many
members who have a right to come here, have not come. We regret that fact
because we should have liked to associate with ourselves as many peopie, s
many representatives from the different parts of india and different grouns as
possible. We have undertaken a tremendous task and we seek the co-
operation of all people in that task; because the future of India that we have
envisaged is not confined to any group or section or province or other, but it
comprises allthe four hundred million people of India, and it is with deep regret
that we find some benches empty and some colleagues, who might have been
here, absent. i do feel, | do hope that they will come and that this House, in its
future stages, will have the benefit of the co-operation of all. Meanwhile, there
is a duty cast upon us and that is to bear the absentees in mind, to remember
always that we are here not to function for one party or one group, but always
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to think of India as a whole and always to think of the welfare of the four
hundred millions that comprise India. We are all now, in our respective
spheres, partymen, belonging to this or that group and presumably we shall
continue to act in our respective parties. Nevertheless, the time comes when
we have to rise above party and think of the Nation, think sometimes of even
the world at large of which our Nation is a great part. And when | think of the
work of this Constituent Assembly, it seems to me, the time has come when
we should, so far as we are capable of it, rise above our ordinary selves and
party disputes and think of the great problem before us in the widest and most
tolerant and most effective manner so that, whatever we may produce, should
be worthy of India as a whole and should be such that the world should
recognise that we have functioned, as we should have functioned, in this high
adventure.

There is another person who is absent here and who must be in the minds
of many of us today—the great leader of our people, the father of our Nation
who has been the architect of this Assembly and all that has gone before it and
possibly of muchthat will follow. He is not here because, in pursuit of his ideais,
he is ceaselessly working in a far corner of India. But | have no doubt that his
spirit hovers over this place and blesses our undertaking.

As | stand here, | feel the weight of all manner of things crowding around
me. We are at the end of an era and possibly very soon we shall embark upon
anew age; and my mind goes back to the great past of India. to the 5,000 years
of India’s history, from the very dawn of that history which might be considered
almost the dawn of human history, tilltoday. Alithe past crowds around me and
exhilarates me and, at the same time, somewhat oppresses me. Am | worthy
of that past? When | think also of the future, the greater future | hope, standing
on this sword’s edge of the present between this mighty past and the mightier
future, | tremble a little and feel overwhelmed by this mighty task. We have
come here at a strange moment in India's history. | do not know but | do feel
that there is some magic in this moment of transition from the old to the new,
something of that magic which one sees when the night turns into day and
even though the day may be a cloudy one, it is day after all, forwhen the clouds
move away, we can see the sun later on. Because of all this | find a little
difficulty in addressing this House and putting all my ideas before it and | feel
also that in this long succession of thousands of years, | see the mighty figures
that have come and gone and | see also the long succession of our comrades
who have laboured for the freedom of India. And now we stand on the verge
of this passing age, trying, labouring, to usher in the new. | am sure the House
will feel the solemnity of this moment and will endeavour to treat this
Resolution which it is my proud privilege to place before it in that solemn
manner. | believe there are a large number of amendments coming before the
House. | have not seen most of them. It is open to the House, to any member
of this House, to move any amendment and it is {or the House to accept it or
reject it, but | would, with all respect, suggest that this is not a moment for us
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to be technical and legal about small matters when we have big things to face,
big things to say and big things to do, and therefore | would hope that the House
would consider this Resolution in this big maaner and not lose itself in wordy
quarrels and squabbles.

I think also of the various Constituent Assemblies that have gone before
and of what took place at the making of the great American nation when the
fathers of that nation met and fashioned out a Constitution which has stood the
test of so many years, more than a century and a half, and of the great nation
which has resulted, which has been built up on the basis of that Constitution.
My mind goes back to that mighty revolution which took place also over 150
years ago and to that Constituent Assembly that met in that gracious and
lovely city of Paris which has fought so many battles for freedom, to the
difficulties that that Constituent Assembly had and to how the King and other
authorities came inits way, and still it continued. The House willrememberthat
when these difficulties came and even the room for a meeting was denied to
the then Constituent Assembly, they betook themselves to an open tennis
court and met there and took the oath, which is called the Oath of the Tennis
Court, that they continued meeting in spite of Kings, in spite of the others, and
did not disperse till they had finished the task they had undertaken. Well, I trust
that it is in that solemn spirit that we too are meeting here and that we, too,
whether we meet in this chamber or other chambers, or in the fields or in the
market-place, will go on meeting and continue our work till we have finished
it.

Then my mind goes back to a more recent revolution which gave rise to
a new type of State, the revolution that took place in Russia and out of which
has arisenthe Union of the Soviet Socialist Republics, another mighty country
which is playing a tremendous part in the world, not only a mighty country but
for us in India, a neighbouring country.

So our mind goes back to these great examples and we seek to leam from
their success and to avoid their failures. Perhaps we may not be able to avoid
failures because some measure of failure is inherent in human effort. Never-
theless, we shall advarice, | amcertain, in spite of obstructions and difficulties,
and achieve and realise the dream that we have dreamt so long. In this
Resolution which the House knows, has been drafted with exceeding care, we
have tried to avoid saying too much or too little. It is difficult to frame a
resolution of this kind. If you say too little, it becomes just a pious resolution
and nothing more. If you say too much, it encroaches on the functions of those
who are going to draw up a constitution, that is, on the functions of this House.
This Resolution is not a part of the constitution we are going to draw up, and
it must not be looked at as such. This House has perfect freedom to draw up
that Constitution and when others come into this House, they will have perfect
freedom too to fashion that constitution. This Resolution therefore steers
between these two extremes and lays down only certain fundamentals which
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| do believe, no group or party and hardly any individual in India can dispute.
We say that it is our firm and solemn resolve to have an independent sovereign
republic. India is bound to be sovereign, it is bound to be independent and it
is bound to be a republic. | will not go into the arguments about monarchy and
the rest, but obviously we cannot produce monarchy in India out of nothing. It
is not there. If it is to be an independent and sovereign State, we are not going
to have an external monarchy and we cannot have a research for some local
monarchies. It must inevitably be a republic. Now, some friends have raised
the question: Why have you not put in the word “democratic” here? Well, | told
them that it is conceivable, of course, that a republic may not be democratic
but the whole of our past is witness to this fact that we stand for democratic
institutions. Obviously we arg aiming at democracy and nothing less than a
democracy. What form of democracy, what shape it might take is another
matter? The democracies of the present day, many of them in Europe and
elsewhere, have played a great part in the world's progress. Yet it may be
doubtful if those democracies may not have to change their shape somewhat
before long if they have to remain completely democratic. We are not going
just to copy, | hope, a certain democratic procedure or an institution of a so
called democratic country. We may improve upon it. In any event whatever
system of Government we may establish here must fit in with the temper of our
people and be acceptable to them. We stand for democracy. It will be for this
House to determine what shape to give to that democracy, the fullest
democracy, | hope. The House will notice that in this Resolution, although we
have not used the word 'democratic’ because we thought it is obvious that the
word 'republic’ contains that word and we did not want to use unnecessary
words and redundant words, but we have done something much more than
using the word. We have giventhe content of democracy inthis Resolutior: and
not only the content of democracy but the content, if | may say so, of economic
democracy in this Resolution. Others might take objection to this Resolution
on the ground that we have not said that it should be a Socialist State. Well,
| stand for Socialism and, | hope, India will stand for Socialism and that India
willgo towards the constitution of Socialist State and 1 do believe thatthe whole
world will have to go that way. What form of Socialism again is another matter
for your consideration. But the main thing is that in such a Resolution, if, in
accordance with my own desire, | had put in, that we want a Socialist State,
we would have put in something which may be agreeable to many and may
not be agreeable to some and we wanted this Resolution not to be controver-
sial in regard to such matters. Therefore we have laid down, not theqsetical
words and formulae, but rather the content of the thing we desire. This is
important and | take it there can be no dispute about it. Some people have
pointed out to me that our mentioning a republic may somewhat displease the
Rulers of Indian states. It is possible that this may displease them. But | want
to make it clear personally and the House knows, that | do not believe in the
monarchical system anywhere, and that in the world today monarchy is a fast
disappearing institution. Nevertheless it is not a question of my personal belief
in this matter. Our view in regard to these Indian States has been, for many
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years, first of all that the people of those States must share completely in the
freedom to come. It is quite inconceivable to me that there should be different
standards and degrees of freedom as between the people in the States and
the people outside the States. In what manner the States will be parts of that
Union, that is a matter for this House to consider with the representatives of
the States. And | hope in all matters relating to the States, this House will deal
‘with the real representatives of the States. We are perfectly willing, | take it,
to deal in such matters as appertain to them, with the Rulers or their
representatives also, but finally when we make a constitution for India, it must
be through the representatives of the people of the States as with the rest of
India, who are present here. In any event, we may lay down or agree that the
measure of freedom must be the same in the States as elsewhere. It is a
possibility and personally | should like a measure of uniformity too in regard
to the apparatus and machinery of Government. Nevertheless, this is a point
to be considered in co-operation and in consultation with the States. | do not
wish, and | imagine this Constituent Assembly will not like, to impose anything
onthe States against their will. If the people of a particular State desire to have
acertain form of administration, even though it might be monarchical, it is open
to them to have it. The House will remember that even in the British
Commonwealth of Nations today. Eire is a Republic and yet in many ways it
is a member of the British Commonwealth. So, it is a conceivable thing. What
will happen, | do not know, because that is partly for this House and partly for
others to decide. There is no incongruity or impossibility about a certain
definite torm of administration in the States, provided there is complete
freedom and responsible Government there and the people really are in
charge. If monarchical figure-heads are approved by the people of the State,
of a particular Stale, whether 1 like it or not, | certainly will not like to interfere.
So | wish to make it clear that so far as this Resolution or Declaration is
concerned, it does not interfere in any way with any future work that this
Constituent Assembly may do, with any future negotiations that it may
undertake. Only in one sense, if you like, it limits our work, if you call that a
limitation, i.e., we adhere to certain fundamental propositions which are laid
down in this Declaration. Those fundamental propositions, | submit, are not
controversial in any real sense of the word. Nobody challenges them in India
and nobody ought to challenge them and if anybody does challenge, well, we
accept that challenge and we hold our position.

Well, Sir, we are going to make a constitution for India and it is obvious that
what we are going to do in India, is going to have a powerful effect on the rest
of the world, not only because a i.ew free independent nation comes out into
the arena of the world, but because of the very fact that India is such a country
that by virtue, not only of her large size and population, but of her enormous
resources and her ability to exploit those resources, she can immediately play
an important and a vital part in world affairs. Even today, on the verge of
freedom as we are today, India has begun to play an important part in world
affairs. Therefore, it is right that the framers of our Constitution should always
bear this larger international aspect in mind.
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We approach the world in a friendly way. We want to make friends with all
countries. We want to make friends, in spite of the long history of conflictin the
past, with England also. The House knows that recently | paid a visit to
England. | was reluctant to go for reasons which the House knows well. But
| went because of a personal request from the Prime Minister of Great Britain.
| went and | met with courtesy everywhere. And yet at this psychological
moment in India’s history when we wanted, when we hungered for messages
of cheer, friendship and co-operation from all over the world, and more
especially from England, because of the past contact and conflict betweenus,
unfortunately, | came back without any message of cheer, but with a large
measure of disappointment. | hope that the new difficuities that have arisen,
as every one knows, because of the recent statements made by the British
Cabinet and by others i authority there, will not come in our way and that we
shall yet succeed in going ahead with the co-operation of all of us here and
those who have not come. It has been a blow to me, and it has hurt me that
just at the moment when we are going to stride ahead, obstructions were
placed in our way, new limitations were mentioned which had not been
mentioned previously and new methods of procedure were suggested. | do not
wish to challenge the bona fides of any person, but | wish to say that whatever
the legal aspect of the thing might be, there are moments when law is a very
feeble reed to rely upon, when we have to deal with a nation which is full of the
passion for freedom. Most of us here during the past many years, for a
generation or more, have often taken part in the struggle for India’s freedom.
We have gone through the valley of the shadow. We are used to it and if
necessity arises we shall go through it again. Nevertheless, through all this
long period, we have thought of the time when we shall have an opportunity,
not merely to struggle, not merely to destroy, but to construct and create. And
now, when it appeared that the time was coming for constructive effortin afree
India to which we looked forward with joy, fresh difficulties are placed in our
way at such a moment. It shows that, whatever force might be behind all this,
people who are able and clever and very intelligent, somehow lack the
imaginative daring which should accompany great offices. For if you have to
deal with any people, you have to understand them imaginatively; you should
understand them emotionally; and of course, you have also to understand
them intellectually. One of the unfortunate legacies of the past has been that
there has been no imagination in the understanding of the Indian problem.
People have often indulged in, or have presumed to give us advice, not
realising that India, as she is constituted today, wants no one’s advice and no
one's imposition upon her. The only way to influence India is through
friendship and co-operation and goodwill. Any attempt at imposition, the
slightest trace of patronage, is resented and will be resented. We have tried,
I think honestly, inthe last few months in spite of the difficulties that have faced
us, to create an atmosphere of co-operation. We shall continue that endeav-
our. But | do very much fear that that atmosphere will be impaired if there is
not sufficient and adequate response from others. Nevertheless, because we
are benton great tasks, | hope and trust, that we shall continue that endeavour



22 The Constitution and the Constituent Assembly

and | do hope thatif we continue, thatwe shall succeed. Where we have todeal
with our own countrymen, we must continue that endeavour even though in
our opinion some countrymen of ours take a wrong path. For, after all, we have
to work together in this country and we have inevitably to co-operate, if not
today, tomorrow or the day after. Therefore, we have to avoid in the present
anything which might create a new ditficulty in the creation of that future which
we are working for. Therefore, so far as our own countrymen are concerned,
we must try our utmost to gain their co-operation in the largest measure. But,
co-operation cannot mean the giving up of the fundamental ideals onwhichwe
have stood and on which we should stand. It is not co-operation to surrender
everything that has given meaning to our lives. Apart from that, as | said, we
seek the co-operation of England even at this stage which is full of suspicion
of each other. We feel that if that co-operation is denied, that will be injurious
to India, certainly to some extent, probably more so to England, and to some
extent, to the world at large. We have just come out of the World War and
people talk vaguely and rather wildly of new wars to come. At such a moment
this New India is taking bith—renascent, vital, fearless. Perhaps it is a suitable
moment for this new birth to take place out of this turmoil in the world. But we
have to be clear-eyed at this moment,—we, who have this heavy task of
constitution-building. We have to think of this tremendous prospect of the
present and the greater prospect of the future and not get lost in seeking small
gains for this group or that. In this Constituent Assembly we are functioning on
aworld stage and the eyes of the world are upon us and the eyes of our entire
past are upon us. Our past is witness to what we are doing here and though
the future is still unborn, the future too somehow looks at us, | think, and so,
| would beg of this House to consider this Resolution in this mighty prospect
of our past, of the turmoil of the present and of the great and unborn future that
is going to take place soon. Sir | beg to move.
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MERITS OF THE RESOLUTION
(SHRI ALLADI KRISHNASWAMI AYYAR, DECEMBER 19, 1946)

The main object of this Assembly is... ta give concrete expression
to the surging aspirations of a people yearning for freedom by
framing a constitution for a free and independent India for the good
of the people, one and all, of this great and historic land, irrespective
of caste, class, community or creed, with a hoary civilisation going
back to several centuries.

After the eloquent speech of our leader, The Hon’ble Pandit Nehru, on the
main Resolution and the eloquent speeches of other speakers on the
amendment of the Right Hon'ble Dr. Jayakar, | shall try to be as brief as
possible.

In support of his amendment, my Right Hon’ble Friend Dr. Jayakar has
raised various points, not all of which, | am afraid, are consistent with one
another. His first point was that at this session, it was only competent for the
Constituent Assembly to determine the order of business and that it should
immediately resolve itself into ‘A’, ‘B’ and ‘C’ sections, as the Statement of the
Cabinet Mission did not contemplate the transaction of any other business
than merely determining the order of business. Secondly, he raised a doubt
astowhetheritis at allcompetent forthis Assembly and in any event advisable
to pass a resolution before the representatives of the Muslim League decided
tocomein. Lastly, he raised a pointthat before the State representatives come
in, it may not be right for this Assembly to pass such a Resolution.

None of these points, | venture to say, has any validity. Inregard to the first,
the Statement of the Cabinet Mission is not in the nature of a Statute which
purports to lay down every detail as to the steps to be taken by the Constituent
Assembly in the matter of framing a constitution for India. In the language of
the Cabinet Mission themselves their object was merely to settle a machinery
whereby a constitution can be settled by Indians for Indians. It is inconceivable
that any constitution can be framed or steps taken in that regard without a
directing objective which the Assembly has to set before itself. The formulating
of such a directing objective does not of course in any way involve this
Assembly deviating or departing from the main principles of the Cabinet
Statement. You may search in vain for the proceedings of any Constituent
Assembly or Convention which has not formulated such a purpose at the
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commencement of its proceedings. | do not therefore propose to further
elaborate the point as to what exactly is the connotation of the expression
‘order of business’ in the Cabinet Statement.

Now as to the merits of the Resolution itself: There is nothing in the terms
of the Resolution to which either the Muslims or the States can take exception
if they decide to come in. Infact, neither of these two parties would have aplace
in this Assembly unless they subscribe to the objective of an independent
India. The Statement of the Cabinet Mission in several paragraphs declares
that the Constituent Assembly “is committed to the task of framing a constitu-
tion for an independent India”. They make an appeal in paragraph 24 of the
Statement that “the leaders of the people of India have now the opportunity of
complete independence” and they say that “they trust that the proposals will
enable the people of India to attain their independence in the shortest time”.
The Statement of the Cabinet Mission, in so many terms declares that “the new
independent India may choose to be a member of the British Commonwealth
or not” and in any event they express the hope that “India will remain in close
and friendly association with the British people”. There is nothing to prevent
republican India from being a member of the British Commonwealth as is the
casewith Ireland. Infact, itis common knowledge that the conception of British
Commonwealth is undergoing change year by year and day by day owing to
the force of international events. The Muslim League has, on several occa-
sions, expressed itself that it is as strongly for independence as the Congress.
We have no right in this House to read between the lines and presume that
Muslim India does not mean what it says for this purpose. The only issue that
was raised by the Muslim League was in regard to Pakistan. On that, the
Cabinet Mission’s Statement is definitely committed to a single Indian Union.
Itis only if the Muslim League subscribes to the article of a single Indian Union
that the Members of the Muslim League have or could have any place in the
Constituent Assembly. There is no guarantee nor any indication that the
postponement of the Resolution to some day next month will be a factor inthe
Muslim League making up their mind in joining the deliberations of this
Assembly. The argument, therefore, derived from the Muslim League staying
away from the present Constituent Assembly and the possibility of their
coming in at a later stage has no validity on the propriety of the Resolution
betore the House.

Then as to the States: Here again, the States or the States Representa-
tives have a place in this Assembly only if they subscribe to the creed and
article of anindependent India and if they are committed to the task of framing
a constitution for an independent India. Otherwise, they have no place. They
must choose to be constituent parts of an independent India or not. If they
come in, it can only be on the footing that they are as much committed to the
ideal and purpose of framing a constitution for an independent India as we in
what is now British India. While | realise that there may be a certain incongruity
in the States coming in only at a later stage in the proceedings of this
Assembly—that is not our making—it cannot stand in the way of this Assembly
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formulating its objective in the form of a resolution at this stage, a resolution
which does not commit this Assembly to anything beyond what is contained
in the Statement of the Cabinet Mission. Has this Assembly begun to function
ornot? Orisitin a state of suspended animation until the State representatives
choose to come in? We have elected our Chairman; we are proceeding to
frame rules of business and we have begun the work of framing a constitution
for anindependent India. How can it be said that this Assembly has not begun
to function? Is there any logic in the argument that the Assembly must not
formulate its objective until some other party comes in or can come in? An
independent India cannot, as was forcibly pointed out by Pandit Nehru, be a
monarchy. The executive head of the Union cannot be a hereditary monarch,
Hindu, Muslim or Sikh. He can only be an integral part of a Republican
constitution.

There is no substance either in the objection raised on behalf of the States
in certain quarters outside the House to paragraph 4 of the Resolution that “all
power and authority of the sovereign independent India, its constituent parts
and organs of Government are derived from the people”.

Is it suggested that in respect of the sovereign independent India, the
authority of the provincial parts is derived from the people, and so far as Sates
are concerned, from the hereditary rulers of the States? The constitution of a
sovereign independent India is the concrete expression of the will of the
people of India as a whole conceived of as an organic entity, and even in
regard to the units themselves, the authority of the rulers can rest ultimately
only on the will of the people concemed. The State machinery, be it monarchy
or democracy, ultimately derives its sanction from the will of the people
concerned. The Divine Right of Kings is not a legal or political creed in any part
of the world at the present day. | do not believe that it will be possible for
hereditary monarchs to maintain their authority on such a mediaeval or archaic
creed. The Cabiriet Mission was quite alive to this and in their Statement?
reference is made throughout to Indians, meaning thereby Indians both of the
Indian States and British India, deciding the future constitution of India, no
distinction being drawn between Indians in what is now British tract and what
is now native State territory. | need only refer to paragraphs 1, 3, 16 and 24 of
the Statement of the Cabinet Mission.

There was one other minor point which formed the subject of criticism, viz.,
non-reference to groups in the Resolution, by Dr. Ambedkar, who | am glad to
say has made a most useful contribution to the debate by giving his unqualified
support to a United India. A close examination of the Cabinet Mission’s
Statement will point to the conclusion that the formation of groups is not an
essential part of the constitutional structure. In the most material parts, the
main recommendations are that there should be a Union of India dealing with
cenrtain subjects that all subjects other than the Union subjects and residuary
powers should vest in the Provinces_ and in the States, the States being
assimilated to the position of provinces under the Cabinet Mission Scheme.
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There is nothing in the terms of the Resolution to prevent Provinces from
forming themselves into Groups as contemplated by the Cabinet Mission.
There was a further comment as to the reference to ‘justice, social, economic
and political’ being too thin. The expression ‘justice, social, economic and
political’, while not committing this country and the Assembly to any particular
form of polity coming under any specific designation, is intended to emphasise
the fundamental aim of every democratic State in the present day. The
Constitution framed will, | have no doubt, contain the necessary elements of
growth and adjustment needed for a progressive society. After all, we have to
remember that what we are dealing with is a Resolution setting out the main
object of this Assembly and not a Preamble to a Statute.

Without embarking upon a meticulous examination of the different parts
of the Resolution, what is important is that at this session we must be in a
position to proclaim to our people and to the civilised world what we are after.
It has to be remembered that the main object of this Assembly is not the
fashioning of a constitution of a Local Board, a District Board or making
changes in the present constitution of this or that part of the country but to give
concrete expression to the surging aspirations of a people yearning for
freedom by framing a constitution for a free and independent india for the good
of the people, one and all, of this great and historic land, irrespective of caste,
class, community or creed, with a hoary civilisation going back to several
centuries. More than any argument, as the resolution before the House has
received the blessings and support of Mahatma Gandhi, the architect of
India’s political destiny, from the distant village in Eastern Bengal, | trust that
it will be carried with acclamation by the whole House without dissent and my
respected friend, the Rt. Hon’ble Dr. Jayakar, will see his way to withdraw his
amendment unless he has very strong conscientious objection to the course
suggested.
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SIGNIFICANCE OF THE OBJECTIVES
(DR. S. RADHAKRISHNAN, JANUARY 20, 1947)

It is a socio-economic revolution that we are attempting to bring
about. It is therefore necessary that we must re-make the material
conditions; but apart from re-making the material conditions, we
have to safeguard the liberty of the human spirit. It is no good
creating conditions of freedom without producing a sense of free-
¢om. The mind of man must have full liberty to flower and mature and
to grow to its fullest stature. The progress of man is due to the play
o' his mind, now creating, now destroying, always transmuting.

I have great pleasure in commending this Resolution to the acceptance of the
House. Fromthe list of amendments tabled, | see that there are three different
questions raised: vhether a declaration of this character is essential; whether
this is the proper tme for considering such a declaration; and thirdly, whether
the objectives included in this Resolution are matters of general agreement or
they require modfication or Amendment.

| befieve that such a Declaration is essential. There are people who are
suspicieus, who are wavering, who are hostile, who look upon the work of this
‘Constitient Assembly with considerable misgivings. There are people who
affirm hat, within the Cabinet Plan, it will not be possible for us to effect either
real utity in the country or true freedom or economic security. They teli us that
they fave seenbefore squirrels move roundin a cage, and that withinthe limits
of this Cabinet Statement, it will not be possible for us to effect the revolution-
ary ;hanges which the country is aiming at They argue from history that
revdutionary changes are generally effected by violent action overthrowing
estiblished Governments. The British people were able to end monarchical
depotism that way; the United States of America attained her primary
fredom through direct action; the French, the Bolshevist, the Fascist and the
MNazi revolutions were also effected by similar methods. We are told that we
cannot effect revolutionary changes through peaceful methods, through
negotiation and discussion in constituent assemblies. We reply that we have
similar ends; we wish to bring about a fundamental alteration in the structure
of Indian society. We wish to end our political and economic dependence, but
those who are strong of spirit, those who are not short of sight, take their
chances—they make their chances. Here is a chance that is open to us and
we wish to use this to find out whether it will be possible for us to gain the
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revolutionary ends by methods which are unusual so far as past history is
concerned. We want to try whether it will not be possible for us to effect a
smooth and rapid transition from a state of serfdom to one of freedom. That
is the undertaking which this particular Assembly has on hand. We wish to tell
all those who are abstaining from this Assembly that it is not our desire to
establish any sectional Government. We are not here asking anything for a
particular community or a privileged class. We are here working for the
establishment of Swaraj for all the Indian people. It will be our endeavour to
abolish every vestige of despotism, every heir loom of inorganic tradition. We
are here to bring about real satisfaction of the fundamenfal needs of the
common man of this country, irrespective of race, religion or community. If the
trumpet gives an uncertain sound, we cannot rally the peopie to our support.
It is therefore essential that our bugle-call, our trumpet-sound, must be clear,
must give the people a sense of exhilaration, must give the suspicious and the
abstaining a sense of reassurance that we are here pledged to achieve full
independence of India, where no individual will suffer fromundeserved want,
where no group will be thwarted in the development of its cultural life.
Therefore | believe that adeclaration of objectives of this character is essential
and it is not necessary for us to wait till this Assembly is fuler than it happens
to be at the present moment.

Now let us turn to the objectives themselves. We resole that india shall
be an Independent, Sovereign Republic. On the question of independence
there is no difference of opinion. Premier Attlee, in his first statement, made
on 15th March, said:

Ihope thatthe Indian people may electto remain within the British Commorweaith.
I am certain that she willfind great advantages in doing so; but if she does o elect,
itmust be by her own free will. The British Commonwealth and Empire is nobound
together by chains of external compulsion. If, on the other hand, she elexts for
independence, in our view she has a right to do so.

The Muslim League and the Princes have all agreed to it. In the Meno-
randum on States’ Treaties and Paramountcy, presented by the Cabnet
Mission to the Chancellor of the Chamber ot Princes on the 12th May, 1916,
it is said that:

The Chamber has since confirmed that the Indian States fully share the genenl
desire in the country for the immediate attainment by India of her full stature. He
Majesty’'s Government have now declared that, if the Succession Government or
Governments in British India declare independence, no obstacle would be placed
in their way. The effect of these announcements is that all those concerned with
the future of India wish her to attain a position of independence within or without
the British Commonwealth.

All those concerned with the future of India, the Congress, the Muslim
League, and other organisations and the Princes aiso, they all desire inde-
pendence for India within or without the British Commonweatth.
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Mr. Churchill, in the House of Commons, referring to His Majesty’s
Govermnment's offer of independence, said on the 1st of July, 1946:

However, it is another matter when we try to short-circuit the process and say
‘Take independence now’. That is what the Government are going to get and they
are going to get it very soon. They should not blind themselves to the idea. There
is going to be no hesitation on the part of those with whom the Government is
dealing in taking full and immediate independence. That is what is going to

happen.

This Resolution on the objectives does not wish to disappoint
Mr. Churchill. It tells him that the expected is happening. You gave us the
choice to get out of the British Commonwealth. We are electing to go out of the
British Commonwealth. May | say why? So far as India is concerned, it is not
a mere Dominion like Australia, like New Zealand or Canada or South Africa.
These latter are bound to Great Britain by ties of race, religion and culture.
India has a vast population, immense natural resources, a great cultural
heritage and has had an independent career for a very long time, and it'is
inconceivable that India can be a Dominion like the other Dominions.

Secondly, let us consider the implications of what happened at the United
Nations Organisation, when the Indian Delegation, headed by our distin-
guished colleague, Mrs. Vijayalakshmi Pandit, so ably defended the rights of
Indians in South Africa—look at the attitude that was adopted by Great Britain.
Great Britain along with Canada and Australia supported South Africa, New
Zealand abstaining from voting. It shows that there is a community of ideals
between Great Britain and the other Dominions in which India has no share.
There is no sense of belonging in the British Commonwealth. We do not feel
that we are all members, enjoying similar rights as parts of the British
Commonwealth. Some of you may also have heard of the recent move
launched by Mr. Churchill and Lord Templewood for a European Union under
the fostering care and leadership of Great Britain. That also shows inwhat way
the wind is blowing.

~ Yet, even though India may elect to quit the British Commonwealth there
are a hundred different ways of voluntary co-operation, ways of mutual
collaboration, in trade, in defence, in matters of culture; but whether all these
forms of mutual co-operation are going to develop in a spirit of friendship, trust
and harmony, or whether they will be allowed to die out in mutual distrust and
recrimination, depends entirely on the attitude which Great Britain will adopt
inthis crisis. This Resolution about the Indian Republic seems to have irritated
Mr. Churchill and his followers. Our Chairman today referred to one statement
by Mr. Churchill and | will refer to some others.

When the debate on Burma took place, Mr. Churchill stated that the
annexation of Burma happened during his father's Secretaryship, and that
now Burma is given the liberty to get out of the British Commonwealth. He
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seems to look upon Burma and India as parts of his ancestral estate, and now
when they are passing out, he seems to be terribly disheartened.

Onthe debate on India, he asked His Majesty’s Government to remember
its obligations “to the Muslims, Numbering 90 millions, who comprised the
maijority of the fighting elements of India"—truth is not rated high in Indian
debates and international intercourse—"and of untouchables of anything from
40to 60 millions.” He refers to the representatives of the Great Congress Party
as the mouthpiece “of actively organised and engineered minorities who,
having seized upon power by force, or fraud or chicanery, go forward and use
that power in the name of vast masses with whom they have long since lost
all effective connection.” A party of men who have braved the perils of life, who
have suffered for their patriotism, whose love of country and capacity for
sacrifice are second to none in the whole world, who are led by one who is
today leading a lonely trek in a far off corner of India, bearing on his aging
shoulders the burden of a nation’s shame and sorrow, to talk of that party in
the way in which Mr. Churchill has done is—I do not know how to describe it.
Mr. Churchill’'s outbursts are bereft of dignity or discretion. Provocative and
irrelevant remarks, sneers of derision in regard to our communal divisions,
have punctuated his speech on that occasion and on other occasions. | shall
only say here that such speeches and such statements cannot prevent the end
but can only postpone it and thus prolong the agony. The British connection
will end, it must end. Whether it ends in friendship and goodwill or in
convulsions and agony, depends upon the way in which the British people
treat this great problem.

Republic is aword which has disturbed some of the representatives of the
States in this country. We have said from this platform that a Republican India
does not mean the abolition of Princely rule. Princes may continue; Princes will
be there so long as they make themselves constitutional so long as they make
themselves responsible to the people of the States. If the great paramount
power which is sovereign in this country by conquest, is now transferring
responsibility to the representatives of the people, it goes without saying that
those who depend on that paramount power should do what the British have
done. They must also transfer responsibility to the representatives of the
people.

We cannot say that the republican tradition is foreign to the genius of this
country. We have had it from the beginning of our history. When a few
merchants from the north went down to the south, one of the Princes of the
Deccan asked the question, “Who is your King?” The answer was,” Some of
us are governed by assemblies, some of us by kings.”

Kecid deso ganadhina kecid rajadhina

Panini, Megasthenes and Kautilya refer to the Republics of Ancient India.
The Great Buddha belonged to the Republic of Kapilavastu.
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Much has been said about the sovereignty of the people. We have held
that the ultimate sovereignty rests with the moral law, with the conscience of
humanity. People as well as kings are subordinate to that. Dharma, righteous-
ness, is the king of kings.

Dharmam kshatrasya kshatram.

it is the ruler of both the people and the rulers themselves. It is the
sovereignty of the law which we have asserted. The Princes—I| count many
of them amongst my personal friends—have agreed with the Cabinet State-
ment and wished to take their share in the future development of this country,
and | do hope that they will realise that it is their duty to take notice of the
surging hopes of their peoples and make themselves responsible. If they do
so, they will play a notable part in the shaping of our country. We have no ill-
will towards the Princes. The assertion of republicanism, the assertion of the
sovereignty of the people, do not in any manner indicate any antagonism to
the Princely rule itself. They do not refer to the present facts of past history of
the Indian States but they indicate the future aspirations of the peoples of the
States.

The next thing that we find in this Resolution is about the Union of India.
The Cabinet Statement has ruled out the partition of India. Geography is
againstit. Military strategy is against it. The aspirations of Hindus, Muslims and
Sikhs from the very beginning have been against it. The present tendency is
for larger and larger aggregations. Look at what has happened in America, in
Canada and Switzerland. Egypt wishes to be connected with Sudan, South
Ireland wishes to be connected with North ireland. Palestine is protesting
against any division. Again nationalism, notreligion, is the basis of modern life.
Allenby's liberating campaigns in Egypt. Lawrence’s adventures in Arabia,
Kemal Pasha’s defiant creation of secular Turkey, point out that the days of
religious States are over. These are the days of nationalism. The Hindus and
Muslims have lived together in this country for over a thousand years. They
belongtothe same land. speak the same language. They have the same racial
ancestry. They have a common destiny to work for. They interpenetrate one
another. It is not a kind of Ulster, which we can separate; but our Ulster is a
ubiquitous one. Even if we have two States, there will be large minorities and
these minorities, whether really oppressed or not, will look across their
frontiers and ask for protection. This will be a source of continual strife which
will go on, as long as we do not have a United India. We realise that while a
strong Centre is essential to mouid all the peoples into one united whole, on
account of the grievances, real or imaginary, we have to be satisfied with a
Centre which is limited to the three subjects, which the Cabinet Plan has put
before us. Therefore, we are proceeding on the principle of Provincial
Autonomy, with the residuary powers to the Provinces themselves. Events
that have happened in Bihar and Bengal, tell us that there is an urgent need
for a strong Centre. Yet as there are these difficulties, we propose to develop
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a multi-national State which will give adequate scope for the play of variations
among the different cultures themselves.

Grouping has given us a lot of trouble. But grouping is subject to two
essential factors—which are the integral parts of the Cabinet Plan,—a Union
Centre and residuary powers in the Provinces; and in these Groups also we
will have large minorities. Those who are insistent on the rights of minorities
will have to concede these rights to others who happen to be included in the
Groups. In a statement made by Sir Stafford Cripps on July 18, 1946, he said:

A fear was expressed that somehow or other the new Provincial Constitutions
might be so manoeuvred as to make it impossible for the Provinces afterwards to
opt out. | do not myself see how such a thing would be possible, but if anything of
that kind were to be attempted, it would be a clear breach of the basic understand-

ing of this Scheme.

That is what Sir Stafford Cripps said. If any attempt is made to so
manipulate electorates as to make it difficult for the Provinces to opt out, then
that would be, in the words of Sir Stafford Cripps, “a clear breach of the basic
understanding of this Scheme”. After all we have to live together and it is
impossible to impose any constitution against the wishes of the people who
are to be governed by that Constitution.

There is also a reference to fundamental rights in this Resolution. It is a
socio-economic revolution that we are attempting to bring about. It is therefore
necessary that we must re-make the material conditions; but apart from re-
making the material conditions, we have to safeguard the liberty of the human
spirit. It is no good creating conditions of freedom without producing a sense
of freedom. The mind of man must have full liberty to flower and mature and
to grow to its fullest stature. The progress of man is due to the play of his mind,
now creating, now destroying, always transmuting. We must safeguard the
liberty of the human spirit against the encroachments of the State. While State
regulation is necessary to improve economic conditions, it should not be done
at the expense of the human spirit. '

We are actors today in a great historical drama. We are involved in it and
therefore we are unable to perceive the large contours of it. This declaration,
which we make today, is of the nature of a pledge to our own people and a pact
with the civilized world.

The question was put by Mr. Churchill to Mr. Alexander whether this
Assembly is functioning validly. Mr. Alexander said: | repeat the scheme for
elections for the Constituent Assembly was carried out. If the Muslim League
abstained from going there, how can you prevent a duly elected Assembly
from going on to do its business?

That is what Mr. Alexander said. There was some difficulty about the
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interpretation of the grouping. Much against its will, the Congress has
accepted His Majesty’s Government's interpretation. The only two clauses
that remain are adequate safeguards for minorities, and a treaty on the
problems which arise out of transter of power. The Constituent Assembly is
legally functioning. Every part of the State Paper has bsen completely
accepted and if we are able to frame adequate safeguards for minorities,
safeguards which will satisfy not so muchthe British or our own people, but the
civilized conscience of the world, then while yet the British have the power to
putitinto action, they must give this Constitution the force of law. It is essential
thatthey should do so. If after all these conditions are satisfied, if some excuse
is invented for postponing the independence of India, it would be the most
callous betrayal of history. If on the other hand, the British argue that the
Constituent Assembly has started functioning on the basis of the Cabinet Plan
and they have accepted every clause of the State Paper of May 16, and have
provided adequate safeguards for all minorities and therefore they should
implement it, then it will be an achievement of history which will secure the co-
operation and goodwill of two great peoples.

Inthat very speechwhich Mr. Attlee made as the Prime Minister on March
15, he said: “In the mass of Asia, an Asia ravaged by war, we have here the
one country that has been seeking to apply the principles of democracy. | have
always felt myself that political India might be the light of Asia...” nay, the light
of the worid giving to its distracted mind an integral vision and to its bewildered
will an upward direction.

Here are the two aiternatives. Accept the Constituent Assembly. Take its
findings. Find out whether there are adequate safeguards for minorities or not.
If they are there, give them the force of law and you may get co-operation. If,
after all these conditions are fulfilled, you still try to make out that something
is lacking, the British willbe understood as violating the spirit of the whole State
Paper, and the dark possibilities which will lie ahead of us in the present world
conditions, | do not wish to contemplate.



REPLY TO THE DEBATE
(SHRI JAWAHARLAL NEHRU, JANUARY 22, 1947)

This Resolution will lead us to a constitution... the Constitution itself
will lead us to the real freedom that we have clamoured for and that
real freedom in turn will bring food to our starving peoples, clothing
for them, housing for them and all manner of opportunities of
progress, that it will lead also to the freedom of the other countries
of Asia, because in a sense, however unworthy we have become—
let us recognise it—the leaders of the freedom movement of Asia,
and whatever we do, we should think of ourselves in these larger
terms.

Mr. President, it was my proud privilege, Sir, six weeks ago, to move this
Resolution before this Hon'ble House. | felt the weight and solemnity of that
occasion. It was not a mere form of words that | placed before the House,
carefully chosen as those words were. But those words and the Resolution
represented something far more; they represented the depth of our being; they
represented the agony and hopes of the nation coming at last to fruition. As
| stood here on that occasion | felt the past crowding round me, and | felt also
the future taking shape. We stood on the razor's edge of the present, and as
I was speaking, | was addressing not only this Hon’ble House, but the millions
of India, who were vastly interested in ourwork. And because | felt that we were
coming to the end of an age, | had a sense of our forbears watching this
undentaking of ours and possibly blessing it, if we moved aright, and the future,
of which we became trustees, became almost a living thing, taking shape and
moving before our eyes. It was a great responsibility to be trustees of the
future, and it was some responsibility also to be inheritors of the great past of
ours. And between that great past and the great future which we envisage, we
stood on the edge of the present and the weight of that occasion, | have no
doubt, impressed itself upon this Hon'ble House.

So, | placed this Resolutionbefore the House, and | had hoped that it could
be passed in a day or two and we could start our other work immediately. But
after a long debate this House decided to postpone further consideration of
this Resolution. May | confess that | was a little disappointed because | was
impatient that we should go forward? | felt that we were not true to the pledges
that we had taken by lingering on the road. It was a bad beginning that we

34



Objectives Resolution 35

should postpone even such an important Resolution about objectives. Would
that imply that our future work would go along slowly and be postponed from
time totime? Nevertheless, | have no doubt, that the decision this House took
in its wisdom in postponing this Resolution, was a right decision, because we
have always balanced two factors, one, the urgent necessity in reaching our
goal, and the other, that we should reach it in proper time and with as great a
unanimity as possible. It was right, therefore, if | may say with all respect, that
this House decided to adjourn consideration of this Motion and thus not only
demonstrated before the world our earnest desire to have all those people
here who have not so farcome in here, but also to assure the country and every
one else, how anxious we were to have the co-operation of all. Since then six
weeks have passed, and during these weeks there has been plenty of
opportunity for those, who wanted to come, to come. Unfortunately, they have
not yet decided to come ana they still hover in this state of indecision. | regret
that, and all | can say is this, that we shall welcome them at any future time
when they may wish to come. But it should be made clear without any
possibility of misunderstanding that no work will be held up in future, whether
any one comes or not. There has been waiting enough. Not only waiting six
weeks, but many in this country have waited for years and years, and the
country has waited for some generations now. How long are we to wait? And
if we, some of us, who are more prosperous can afford to wait, what about the
waiting of the hungry and the starving? This Resolution will not feed the hungry
or the starving, but it brings a promise of many things—it brings the promise
of freedom., it brings the promise of food and opportunity for all. Therefore, the
sooner we set about it the better. So we waited for six weeks, and during these
six weeks the country thought about it, pondered over it, and other countries
also, and other people who are interested have thought about it. Now we have
come back here to take up the further consideration of this Resolution. We
have had a long debate and we stand on the verge of passing it. | am grateful
to Dr. Jayakar and Mr. Sahaya for having withdrawn their amendments.
Dr. Jayakar's purpose was served by the postponing of this Resolution, and
it appears now that there is no one in this House who does not accept fully this
Resolution asitis. It may be, some would like it to be slightly differently worded
or the emphasis placed more on this part or on that part. But taking it as a
whole, it is a resolution which has already received the full assent of this
House, and there is little doubt that it has received the full assent of the country.

There have been some criticisms of it, notably, from some of the Princes.
Their irst criticism has been that such a Resolution should not be passed in
the absence of the representatives of the States. In part | agree with that
criticism. that is to say, | should have liked all the States being properly
represented here, the whole of India—every part of India being properly
represented here—when we pass this Resolution. But if they are not here itis
not our fault. It is largely the fault of the Scheme under which we are
functioning, and we have this choice before us. Are we to postpone our
functioning because some people cannot be here? That would be a dreadful
thing if we stopped not only this Resolution, but possibly so much else,
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because representatives of the States are not here. So far as we are
concerned, they can come in atthe earliest possible moment, we will welcome
them if they send proper representatives of the States. So far as we are
concerned, even during the last six weeks or a month, we have made some
effort to get into touch with the Committee representing the States Rulers to
find a way for their proper representation here. It is not our fault that there has
been any delay. We are anxious to get every one in, whether it is the
representatives of the Muslim League or the States or any one else. We shall
continue to persevere in this endeavour so that this House may be as fully
representative of the country as it is possible to be. So, we cannot postpone
this Resolution or anything else because some people are not here.

Another point has been raised: the idea of the sovereignty of the people,
which is enshrined in this Resolution, does notcommend itself to certain rulers
of Indian States. That is a surprising objection and, if | may say so, if that
objection is raised in all seriousness by anybody, be he a Ruler or a Minister,
it is enough to condemn the Indian States system of every Ruler or Minister
that exists in India. It is a scandalous thing for any man to say, however highly
placed he may be, that he is here by special divine dispensation to rule over
humanbeingstoday. Thatis athingwhichis anintolerable presumptionon any
man’s part, and it is a thing which this House will never allow and will repudiate
if it is put before it. We have heard a lot about this Divine Right of Kings; we
had read a lot about it in past histories and we had thought that we had heard
the last of it and that it had been put an end to and buried deep down into the
earth long ages ago. If any individual in India or elsewhere raises it today, he
would be doing so without any relation to the present in India. So, | would
suggest to such persons in all seriousness that, if they want to be respected
or considered with any measure of friendliness, no such idea should be even
hinted at. much less said. On this there is going to be no compromise.

But, as | made plain on the previous occasion when | spoke, this
Resolution makes it clear that we are not interfering in the internal affairs of the
States. | even said that we are not interfering with the system of monarchy in
the States, if the people of the States so want it. | gave the example of the Irish
Republic in the British Commonwealth and it is conceivable to me that, within
the Indian Republic, there might be monarchies if the people so desire. That
is entirely for them to determine. This Resolution and, presumably, the
Constitution that we make, will not interfere with that matter. Inevitably it will
be necessary to bring about uniformity in the freedom of the various parts of
India, because it is inconceivable to me that certain parts of india should have
democratic freedom and certain others should be denied it. That cannot be.
That will give rise to trouble, just as in the wide world today there is trouble
because some countries are free and some are not. Much more trouble will
there be if there is freedom in parts of India and lack of freedom in other parts
of India.

But we are not laying down in this Resolution any strict system in regard
to the governance of the Indian States. All that we say is this that they, or such
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of them, as are big enough to form unions or group themselves into small
unions, will be autonomous units with a very large measure of freedom to do
as they choose, subject no doubt to certain central functions in which they will
co-operate with the Centre, in which they will be represented in the Centre and
in which the Centre will have control. So that, in a sense, this Resolution does
not interfere with the inner working of those Units. They will be autonomous
and, as | have said, if those Units choose to have some kind of constitutional
monarchy at their head, they would be welcome to do so. For my part, | am for
a Republic in India as anywhere else. But, whatever my views may be on that
subject, it is not my desire to impose my will on others; whatever the views of
this House may be on this subject, | imagine that it is not the desire of this
House to impose its will in these matters.

So, the objection of the Ruler of an Indian State to this Resolution
becomes an objection, in theory, to the theoretical implications and the
practical implications of the doctrine of sovereignty of the people. To nothing
else does any one object. That is an objection which cannot stand for an
instant. We claim in this Resolution to frame a constitution for a Sovereign,
Independent, Indian Republic—necessarily Republic. What else canwe have
in India? Whatever the States may have or may not have, it is impossible and
inconceivable and undesirable to think in any other terms but in terms of the
Republic in India.

Now, what relation will that Republic bear to the other countries of the
world, to England and to the British Commonwealth and the rest? For a long
time past we have taken a pledge on Independence Day that India must sever
her connection with Great Britain, because that connection had become an
emblem of British domination. At no time have we thought in terms of isolating
ourselves in this part of the world from other countries or of being hostile to
countries which have dominated over us. On the eve of this great occasion,
when we stand on the threshold of freedom, we do not wish to carry a trail of
hostility with us against any other country. We want to be friendly to all. We
want to be friendly with the British people and the British Commonwealth of
Nations.

But what | would like this House to consider is this: When these words and
these labels are fast changing their meaning and in the world today there is no
isolation, you cannot live apart from the others. You must co-operate or you
must fight. There is no middle way. We wish for peace. We do not want to fight
any nationif we can helpit. The only possible real objective that we, in common
with other nations, can have is the objective of co-operating in building up
some kind of world structure, call it ‘One World', call it what you like. The
beginnings of this world structure have been laid down in the United Nations
Organisation. It is feeble yet; it has many defects; nevertheless, it is the
beginning of the world structure. And India has pledged herself to co-operate
in that work.
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Now, if we think of that structure and our co-operation with other countries
in achieving it, where does the question come of our being tied up with this
Group of Nations or that Group? Indeed, the more groups and blocs are
formed, the weaker will that great structure become.

Therefore, in order to strengthen that big structure, it is desirable for all
countries not to insist, not to lay stress on separate groups and separate blocs.
I know that there are such separate groups and blocs today and because they
existtoday, there is hostility betweenthem, and there is eventalk of waramong
them. | do not know what the future will bring to us, whether peace or war. We
stand on the edge of a precipice and there are various forces which pullus on
one side in favour of co-operation and peace, and on the other, push us
towards the precipice of war and disintegration. | am not prophet enough to
know what will happen but | do know that those who desire peace must
deprecate separate blocs which necessarily become hostile to other blocs.
Therefore India, in so far as it has a foreign policy, has declared that it wants
to remain independent and free of all these blocs and that it wants to co-
operate on equalterms with all countries. Itis adifficult position because, when
people are full of fear of each other any person who tries to be neutral is
suspected of sympathy with the other party. We can see that in India and we
can see that in the wider sphere of world politics. Recently an American
statement criticised India in words which show how lacking in knowledge and
understanding even the statesmen of America are. Because we follow our
own policy, this group of nations thinks that we are siding with the other and
that group of nations thinks that we are siding with this. That is bound to
happen. If we seek to be a free, independent, democratic republic, it is not to
dissociate ourselves from other countries, but rather as a free nation to co-
operate in the fullest measure with other countries for peace and freedom, to
co-operate with Britain, with the British Commonwealth of Nations, with the
United States of America, with the Soviet Union, and with all other countries,
big and small. But real co-operation would only come between us and these
other nations when we know that we are free to co-operate and are not
imposed upon and forced to co-operate. So long as there is the slightest trace
of compulsion, there can be no co-operation.

Therefore, | commend this Resolution to the House and | commend this
Resolution, if | may say so, not only to this House but to the world at large so
that it can be perfectly clear that it is a gesture of friendship to all, and, that
behind it there lies no hostility. We have suffered enough in the past. We have
struggled sufficiently, we may have to struggle again, but under the leadership
of avery great personality we have sought always to think interms of friendship
and goodwill towards others, even those who opposed us. How far we have
succeeded, we do not know, because we are weak human beings. Neverthe-
less, the impress of that message has found a place in the hearts of millions
of people of this country, and even when we err and go astray, we cannot forget
it. Some of us may be little men, some may be big, but whether we are small
men or big, for the moment we represent a great cause and therefore
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something of the shadow of greatness falls upon us. Today in this Assembly
we represent a mighty cause and this Resolution that | have placed before you
gives some semblance of that cause. We shall pass this Resolution, and |
hope that this Resolution will lead us to a constitution on the lines suggested
by this Resolution. | trust that the Constitution itself will lead us to the real
freedom that we have clamoured for and that real freedom in turn will bring
food to our starving peoples, clothing for them, housing for them and all
manner of opportunities of progress, that it will lead also to the freedom of the
other countries of Asia, because in a sense, however unworthy we have
become—Iet us recognise it—the leaders of the freedom movement of Asia,
and whatever we do, we should think of ourselves in these larger terms. When
some petty matter divides us and we have difficulties and conflicts amongst
ourselves over these small matters, let us remember not only this Resolution
but this great responsibility that we shoulder, the responsibility of the freedom
of 400 million people of India, the responsibility of the leadership of a large part
of Asia, the responsibility of being some kind of guide to vast numbers of
people all over the world. It is a tremendous responsibility. If we remember it,
perhaps we may not bicker so much over this seat or that post, over some
small gain for this group or that. The one thing that should be obvious to all of
usis this thatthere is no group in India, no party, no religious community, which
can prosper if India does not prosper. If India goes down, we go down, all of
us whether we have a few seats more or less, whether we get a slight
advantage or we do not. But if it is well with India, If India lives as a vital free
country, then it is well with all of us to whatever community or religion we might
belong.

We shall frame the Constitution, and | hope it will be a good constitution,
but does anyone in this House imagine that, when a free India emerges, it will
be bound down by anything that even this House might lay down for it? A free
India will see the bursting forth of the energy of a mighty nation. What it will do
and what it will not, | do not know, but | do know that it will not consent to be
bound down by anything. Some people imagine, that what we do now, may not
be touched for 10 years or 20 years, if we do not do it today, we will not be able
to do it later. That seems to me a complete misapprehension. | am not placing
before the House what | want done and what | do not want done, but | should
like the House to consider that we are on the eve of revolutionary changes,
revolutionary in every sense of the word, because when the spirit of a nation
breaks its bonds, it functions in peculiar ways and it should function in strange
ways. If may be that the Constitution, this House may frame, may not satisfy
that free India. This House cannot bind down the next generation, or the
people who will duly succeed us in this task. Therefore, let us not trouble
ourselves too much about the petty details of what we do, those details will not
survive for long, if they are achieved in conflict. What we achieve in unanimity,
what we achieve by co-operation is likely to survive. What we gain here and
there by conflict and by overbearing manners and by threats will not survive
long. It will only leave a trail of bad blood. And so now | commend this
Resolution to the House and may | read the last para of this Resolution? But
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one word more, Sir, before | read it. India is a great country, great in her
resources, great in her manpower, great in her potential, in every way. | have
little doubt that a Free India on every plane will play a big part on the world
stage, even on the narrowest plane of material power, and | should like India
to play that great part in that plane. Nevertheless today there is a conflictinthe
world between forces in different planes. We hear a lot about the atom bomb
and the various kinds of energy that it represents and in essence today there
is a contlict in the world between two things, that atom bomb and what it
represents and the spirit of humanity. | hope that while India will no doubt play
agreat part in all the material spheres, she will always lay stress on that spirit
of humanity, and | have no doubt in my mind, that ultimately in this conflict, that
is confronting the world, the human spirit will prevail over the atornbomb. May
this Resolution bear fruit and may the time come when in the words of this
Resolution, this ancient land attains its rightful and honoured place in the world
and makes its full and willing contribution to the promotion of world peace and
the welfare of mankind.
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RESOLUTION REGARDING NATIONAL FLAG
(SHRI JAWAHARLAL NEHRU, JULY 22, 1947)

Ido think thatitis a very beautiful Flag to look at purely from the point
of view of artistry, and it has come to symbolise many other beautiful
things, things of the spirit, things of the mind, that give value to the
individual's life and to the nation’s life, for a nation does not live
merely by material things, although they are highly important.

Mr. President, it is my proud privilege to move the following Resolution:

Resolved that the National Flag of India shall be horizontal tricolour of deep
Saffron (Kesari), white and dark green in equal proportion. In the centre of the
white band, there shall be a Wheel in navy blue to represent the Charkha. The
design of the Wheel shall be that of the Wheel (Chakra) which appears on the
abacuse of the Sarnath Lion Capital of Asoka.

The diameter of the Wheel shall approximate to the width of the white band.

The ratio of the width to the length of the Flag shall ordinarily be 2:3.

This Resolution, Sir, is in simple language, in a slightly technical language
and there is no glow or warmth in the words that | have read. Yet | am sure
that many in this House will feel that glow and warmth which | feel at the present
moment for behind this Resolution and the Flag which | have the honour to
present to this House for adoption lies history, the concentrated history of a
short span in a nation’s existence. Nevertheless, sometimes in a brief period
we pass through the track of centuries. It is not so much the mere act of living
that counts but what one does in this brief life that is ours; it is not so much the
mere existence of a nation that counts but what that nation does during the
various periods of its existence; and | do venture to claim that in the past
quarter of a century or so India has lived and acted in a concentrated way and
the emotions which have filled the people of India represent not merely a brief
spell of years but something infinitely more. They have gone down into history
and tradition and have added themselves on to that vast history and tradition
which is our heritage in this country. So, when | move this Resolution, | think
of this concentrated history through which all of us have passed during the last
quarter of a century. Memories crowd in upon me. | remember the ups and
downs of the great struggle for freedom of this great nation. | remember and
many in this House will remember how we looked up to this Flag not only with
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pride and enthusiasm but with a tingling in our veins; also how, when we were
sometimes down and out, then again the sight of this Flag gave us courage to
go on. Then, many who are not present here today, many of our comrades
who have passed, held on to this Flag, some amongst them even unto death,
and handed it over as they sank, to others to hold it aloft. So, inthis simple form
of words, there is much more than will be clear on the surface. There is the
struggle of the people for freedom with all its ups and downs and trials and
disasters and there is, finally today as | move this Resolution, a certain triumph
about it—a measure of triumph in the conclusion of that struggle.

Now, I realise fully, as this House must realise, that this triumph of ours has
been marred in many ways. There have been, especially in the past few
months many happenings which cause us sorrow, which has gripped our
hearts. We have seen parts of this dear motherland of ours cut off fromthe rest.
We have seen large numbers of peopie suffering tremendously, large num-
bers wandering about like waifs and strays, without a home. We have seen
many other things which | need not repeat to this House, but which we cannot
forget. Allthis sorrow has dogged our footsteps. Even when we have achieved
victory and triumph, it still dogs us and we have tremendous problems to face
in the present and in the future. Nevertheless it is true | think—I hold it to be
true—that this moment does represent a triumph and a victorious conclusion
of all our struggles, for the moment.

There has been a very great deal of bewailing and moaning about various
things that have happened. | am sad, all of us are sad at heart because of
those things. But let us distinguish that from the other fact of triumph, because
there is triumph in victory, in what has happened. It is no small thing that that
great and mighty empire which has represented imperialist domination in this
country has decided to end its days here. That was the objective we aimed at.

We have attained that objective or shall attain it very soon. Of that there
is no doubt. We have not attained the objective exactly in the formin whichwe
wanted it. The troubles and other things that accompanied our achievement
are not to our liking. But we must remember that it is very seldom that people
realise the dreams that they have dreamt. It is very seldom that the aims and
objectives with which we start “are achieved in their entirety in life in an
individual's life or in a nation’s life.

We have many examples before us. We need not go into the distant past.
We have examples in the present or in the recent past. Some years back, a
great war was waged, a world war bringing terrible misery to mankind: That
war was meant for freedom and democracy and the rest. That war ended in
the triumph of those who said they stded for freedom and democracy. Yet,
hardly had that war ended when there were rumours of fresh wars and fresh
contflicts.
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Three days ago, this House and this country and the world was shocked
by the brutal murder in a neighbouring country of the leaders of the nation.
Today one reads inthe papers of an attack by an imperialist power on a friendly
country South-East Asia. Freedom is still far off in this world and nations, all
nations in greater orlesserdegree, are struggling for their freedom. lf we inthe
present have not exactly achieved what we aimed at, it is not surprising. There
is nothing in it to be ashamed of. For | do think our achievement is no small
achievement. Itis a very considerable achievement, a great achievement. Let
no man run it down because other things have happened which are not to our
liking. Let us keep these two things apart. Look at any country in the wide
world. Where is the country today, including the great and big powers, which
is not full of terrible problems, which is not in some way, politically and
economically, striving for freedom which somehow or other eludes its grasp?
The problems of India in this wider context do not appear to be terrible. The
problems are not anything new to us. We have faced many disagreeable
things in the past. We have not held back. We shall face all the other
disagreeable things that face us in the present or may do so in the future and
we shall not flinch and we shall not falter and we shall not quit.

So, in spite of everything that surrounds us, it is in no spirit of downheart-
edness that | stand up in praise of this Nation for what it has achieved. it is right
and proper that at this moment we should adopt the symbols of this achieve-
ment, the symbol of freedom. Now what is this freedom in its entirety and for
all humanity. What is freedom and what is the struggle for freedom and when
does it end. As soon as you take one step forward and achieve something
further steps come up before you. There will be no full freedom in this country
or in the world as long as a single human being is un-free. There will be no
complete freedom as long as there is starvation, hunger, lack of clothing, lack
of necessaries of life and lack of opportunity of growth for every single human
being, man, woman and child in the country. We aim at that. We may not
accomplish that because it is a terrific task. But we shall do our utmost to
accomplish that task and hope that our successors, when they come, have an
easier path to pursue. But there is no ending to that road to freedom. As we
go ahead, just as we sometimes in our vanity aim at perfection, perfection
never comes. But if we try hard enough we do approach the goal step by step.
When we increase the happiness of the people, we increase their stature in
many ways and we proceed to our goal. | do not know if there is an end to this
or not, but we proceed towards some kind of consummation which in effect
never ends. So | present this Flag to you. This Resolution defines the Flag
which | trust you will adopt. In a sense this Flag was adopted, not by a formal
resolution, but by popular acclaim and usage, adopted much more by the
sacrifice that surrounded it in the past few decades. We are in